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Affidavit in Reply about Suo Moto Order of Hon’ble NGT dated 01" November 2023.
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, AT — PUNE.
Suo Moto Original Application No. 186/2023WZ.
Mr. Amit Gurucharan Singh & Others.

Applicants.
VERSUS
State of Maharashtra & Others.
Respondents.

Affidavit in Reply about Suo Moto Original Application.

I, Sunil Marale, Director, (Development Permission & Planning) and the Member of Tree Authority
Committee of the PMRDA, Respondent No.2 hereby file the Affidavit in pursuance of the Order passed
by this Hon’ble Tribunal dated 1" November 2023, directing the Concerned Authorities to disclose Tree
Felling is being undertaken after due permission & compensatory plantation is being done by the
Concerned Agencies to ensure compliance of the Maharashtra (Urban Areas) Protection & Preservation
of Trees Act 1975. (Wereinafter referred to as the said Act of 1975.)

The Govt of Maharashtra, vide Notification No.TPS/1204/13/CR87/15/UD-13 dated 31/03/2015 issued
in exercise of the powers confirmed by section 42A, 42E & 42F of the Maharashtra Regional & Town
Planning Act, 1966, decleared the Pune Metropolitan Area as a “Pune Metropolitan Development Area”
under Section 42A of the Maharashtra Regional and Town Planning Act, and under section 42C thereof
also constituted the Pune metropolitan Region Development Authority as “Pune metropolitan Region
Development Authority”.

The Gowvt of Maharashtra vide Govt Notification Urban Development Department No. TPS-1817/CR-
173/17/UD-13 Declear the said Metropolitan Area as “Notified Area under section (1) of section 40 of
the MRTP Act appoint a “Special Planning Authority” for such notified area.

The following steps are taken by the PMRDA to ensure the protection & preservation of trees by proper
implementation of the said Act of 1976:

1)The PMRDA has constituted the Tree Authority Committee as required under Section-3 of the
Maharashtra (Urban Areas) Protection & Preservation of Trees Act 1975 which is in force since 20-02-
2023. The copy of the Office Order of the Tree Authority Committee formation in Marathi along with the
True Translation thereof into English duly countersigned by the Authorized Signatory is enclosed for
ready reference & marked as an Annexure-R-1.

2) | say and submit that around 5 Meetings of the Tree Authority Committee have been conducted during
the last financial year till May 2024. The decisions are taken for the protection & preservation of trees
about the applications received for tree-cutting by imposing necessary conditions for transplantation,
and compensatory plantation before granting development permissions in the Tree Authority Committee
headed by the Metropolitan Commissioner of the PMRDA. | crave leave to refer to & rely up on the
Minutes of Various Meetings of the Tree Authority Committee as & when necessary.

3) The Tree Authority Committee has laid down the Standard Operating Procedure (SOP) as per the
regulations in the Maharashtra (Urban Areas) Protection & Preservation of Trees Act 1975 after taking
into consideration the Rules & Regulations followed up by the PMC & PCMC. The Final SOP in Marathi
along with the True Translation thereof into English duly Countersigned by the Authorized Signatory is
enclosed herewith & marked as an Annexure-R-2.

4) The Tree Authority is levying a certain amount as a security deposit as per section 11 of the
Maharashtra (Urban Areas) Protection & Preservation of Trees Act 1975 while granting Provisional NOC
& Tree-Cutting NOC. If the compliances for Compensatory Plantation are not done, the security deposit

;::v bweo:‘orfeited as per section 13 of the said Act of 1975. The SOP specifically provides for such a
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| date in respect to
5) It is submitted that no defaulters or complaints have been so far registered til N

mittee has j
Proposals received by the PMRDA Tree Authority. The work of the Tree Aumo?::::; have yet b:s;
been started, and no complete proposals or documentation for compensatory p

received,

PMRDA to
I have filed this Affidavit with the limited purpose of bringing on record the steps .take:. by tshfantation o
adopt due procedure for grant of Provisional and Final NOCs for Tree Cutting, Tran P

leave
Compensatory Tree Plantation for the Preservation & Protection of Trees & Green Coverage. | crave leav
to file an additional affidavit as and when necessary.

Dated this 16% July 2024 at pcmc,

For PMRDA,

o
(Sunil Marale)
Director, (Development Permission & Planning)

And the Member of Tree Authority Committee,

VERIFICATION

(Development Permission &
te that the contents of
| as information and rec

|, Sunil Marale, Director,
Committee, do hereby sta

Planning) and the Member of Tree Authority
knowledge & belief as wel

Paragraphs 1to 5 are true & correct to the best of my

ord made available to me. All Annexures are True Office

ountersigned on the [ast Page of the Office

Copies as well as True Translation of
erever required has been done & duly co
translation of the document by the

untersigned on the last page of the
concerned officer,

S

P

(Sunil Marale)

BEF ME

ANIRUDH BALBHIM KAMBLE
ADVOCATE & NOTARY

GOVT. OF INDIA
Akurdi, Pune - 411 035
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972 Rag TRUE TRANGLATE CoP\.
| OF MARATHI OF OFFICE .
( DRDER INTO ENGLISH L+MJ

\Kcad :- 1) Government of Maharashtra, LAW AND JUDICIARY DEPARTMENT, Maharashtra Act No. 2u3 d
Q Y I\V OF 1975 - Maharashtra (Urban Area) Protection and Preservation of Trees Act, 1975 zo[ 0 9—{7,0 2% fn

. N
« N
\ e
3® A Arnent

6\' AN o A4
‘33@““ 3 ORDER
(\ \ Ql\ L - )
O . «Z et No. 1 stated above "is enacted to make better provision for trees in urban areas in the State by

;.‘p‘\gf regl{:l‘?l'}; g felling of trees and providing for planting of adequate number of new trees in those
\01____/' arsy../'
eNME N ;/ Special Planning Authority constituted under section 40(1) (a) of the Maharashtra Regional and
S—..__—="Town Planning Act, 1966. , the Chairman of the Tree Authority shall be the Metropolitan Commissioner
and the Chief Executive Officer. The concerned authority appoint one or more of its officers as Tree
Officers for the purposes of this Act.

Each Tree Officer shall exercise his jurisdiction over the entire urban area or such area as he may
determine from time to time. The Authority may, from time to time, appoint, such other officers and
servants subordinate to the Tree Officer, as it considers necessary.

Q The jurisdiction of the Pune Metropolitan Region Development Authority, Pune office has
expanded to a great extent. With the increasing pace of urbanization and industrialization in the authority
area, a large number of tree felling incidents are taking place in the authority area. Also accordingly the
authority office is receiving letters regarding the Tree Authority from the Assembly. Immediate action is

@ expected over the respective topic.

The reason being, it is necessary to make better provision for the conservation and protection of
trees within the jurisdiction of the Authority, to regulate felling of trees and to provide for adequate planting
of new trees in the area and to fulfill the matters connected therewith. For this, a Tree Authority Committee
under the Development Permission Department is being established for the authority office to protect and
preserve the trees within the jurisdiction of the Pune Metropolitan Region Development Authority, Pune

office.
::;'. Name of Officer Designation
1 Metropolitan Commissioner and Chief Executive Officer Chairman
2 Metropolitan Planner, Development Permission Department Member
m 3 Town Planner Tree Officer
4 Chief Fire Officer Member
5 All Superintending Engineers Taluka wise Member
1 6 All Assistant Town Planners Taluka wise Member
7 Environmental Experts/Planner Member
8 Dr. Vinayak Chavan (MSc.Ph.D) Non-Government Member
9 Dr. Varsha Vilasrao Nimbalkar Botanical expert (MSc.Ph.D) Non-Government Member
10 Assistant Town Planner (A(n))t/T l(zzf;l)cer to be appointed by Tree Member Secretary "_’J

Haveli (Maharashtra)
REG. NO. 20162
Expiry Date

07/03/2025
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. : ing in force, and
. Notwithstanding anything contained in the relevant Act or in any other law for the time being

B i I b
T '§b‘bjéh'ﬁd,‘apy special or general directions given by the State Government, the Tree Authority shall be
responsible for-

Duties of Tree Authority -

(a) [Protection and preservation] of all trees in all lands within its jurisdiction;

(b) [Carrying out a census of the existing trees in all lands within its jurisdiction. [Once before December
1996 and thereafter once in every five years];
(¢) Prescribing standards speci

fying the number and types of trees which each plot of land shall have and
which shall be planted therein:

(d) development and maintenance of nurser
desire to plant new trees or to replace trees
Officer [or involuntarily uprooted]:

ies for the supply of seeds, saplings and trees to persons who
which have been felled with the previous permission of the Tree

(e) Transplanting of trees necessitated b

¥ construction of new roads or widening or existing roads or for
safeguarding danger to life or property;

(f) [organization of flower, fruit, vegetable, tree or plant shows [at least once a year] and assisting private
and public institutions in organizin

g such shows, and creation of consciousness of importance of trees and
vegetation to the human welfare:

(8) Grant of advice and technical assistance to a

ny person seeking such advice or
connected with "[planting,

assistance in any matter 3
protection and preservation] of trees:

(h) Planting and maintaining such number of trees as
standards, "[along the roads in public parks and garden
hills, open spaces or public places]:

it considers necessary. According to the prescribed

s and on banks of rivers] or takes or "[sea shores, on

(i) Undertaking any other schemes or measures for achieving the objects of this Act.

As mentioned in the above ref., a Tree Authority Committee is being constituted for the Pune
Metropolitan Region Development Authority, Pune office. Also the duties of Tree Authority,
on felling of trees and obligation to plant and preserve trees as well as operations on finance
accounts are being applied to the authority office as per the provisions of the said Act.

restrictions
, budget and

=
1. Hon. Metropolitan Planner, Development Permission Department should appoint 1 Town Planner from
Development Permission Department as Tree Officer.

2. The Tree officer on his level in the above tree authority committee should appoint 1 Assistant Town \_
Planner in Permission Department as Member Secretary. Y

3. Also Taluka wise assistant Town Planners should be appointed as a member.

1 and Chief Engineer, Engineering Division No. 2 should

neers from their level as members for Tree Authority
Committee.

As mentioned above, the concered head of the department should appoint the officer and report to the
administration department.

The said order should be implemented immediately.

(With approval of Hon'ble Metropolitan Commissioner)
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-sd-
——\ Joint Commissioner, Administration
RS o
—_—— Pune Metropolitan Region Development
IRUD! N\ Authority, Pune
. KAMF To,\'\
i he . .
{’E‘g\:{a@ 1. Fo ation and further action to the Metropolitan Planner, Development Permission Department,
» une.
gineer, Engineering Department No.1, PMRDA, Pune for information and further action.

t No. 2. PMRDA, Pune for information and further action.

“ngineer, Engineering Departmen
rmission Department, Development Permission Department,

own Planners, Development Pe
DA, Pune for information and further action.

5. Chief Fire Officer, PMRDA, Pune for information and further action.

6. All Assistant Town Planners, Development Permission Department, PMRDA, Pune for information and

further action.

7. For information and further action to Environment Expert/Planner, PMRDA, Pune.

' 8. Dr. Vinayak Chavan (MSc. Ph.D), Environment Expert Non-Government Member.
9. Dr. Varsha Vilasrao Nimbalkar Botanical expert (MSc. Ph.D, Non-Government Member.

Copy :

@ 1) For information to all Heads of Departments, Pune Metropolitan Region Development Authority, Pune.
2) Hon. For information to Personal Assistant to Municipal Commissioner, PMRDA, Pune.

Tuue Tuaﬂg}aﬁm COM
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ANNEXURE

Subject: Standard Opera ¢durc (SOP) for the Functioning of the Trce Authority in

Pune Metropolitan Region Development Authority PMRDA under thc Maharashtra (Urban
Arcas) Trees Protection and Preservation Act, 1975.

Reference:

1) Maharashtra (Urban areas) Protection and Preservation of Trees Act, 1975.
2) The Maharashtra Felling of Trees (Regulation) Act, 1964.

3) PMRDA Office Order regarding formation of Tree Authority Committee dated
20.02.2023

In 2018, the Government had notified the planning area under Pune Metropolitan Region
Development Authority (PMRDA) as a Special Planning Authority (rcferred to as The Said
Authority) under the section 40 (1a) of Maharashtra Regional and Town Planning Act, 1966
vide Maharashtra Government Resolution No. TPS-1817/CR-173/17/ UD-13, Dated

18/01/2018 and conferred rights to PMRDA to act as a Special Planning Authority under that
provision.

The Pune Metropolitan Region Development Authority (PMRDA) region covers an arca of
6,914.26 sq.km. It consists of parts of talukas namely Haveli, Maval, Mulshi, Khed, Shirur,
Daund, Purandar, Bhor and Velhe and having around 822 villages under its jurisdiction.

With the growing pace of urbanization and industrialization there has been
indiscriminate felling of large number of trees in the urban area of state of Maharashtra.
Maharash?ca (Urban Areas) Trees Protection and Preservation Act 1975 was enacted on
16th September 1975 to make better provisions for trees in urban areas in the state by regulating

felling of trees and providing for planting of adequate number of new trees in those areas which
extends to whole of Maharashtra.

Under section 3 of thc Maharashtra (Urban Areas) Protection and Preservation of Trees
Act, 1975 (Hercinafter refer to as The Said Act') the said authority, Pune Metropolitan
Region Development Authority (PMRDA) can constitute a Tree Authority for giving

permissions for tree cutting and for protection and preservation of trees in jurisdiction of its
area.

01. According to the office order dated 20/02/2023 under Pune Metropolitan Region
Development Authority (PMRDA) has constituted a Tree Authority in accordance With
the provisions of the said act i.c. the Tree Authority Committee has been established under
the Environmental cell of the Building Permission Department for protection and

prcsc_wation of trees and for granting permissions expeditiously within the Jurisdiction of the
Special Planning Authority.

Datc: |4/ 63/ 2023

RZ-

" TRUE COPY OF 0 F |
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section 3 of the Maharashtra (Urban Areas) Protection and Preservation of

Tre 1975 act, the Tree Authority Committee of PMRDA compriscs of the following
Q/ -
Designation of Officer Designation of Tree /
4 Authority
1. | Metropolitan Commissioner and Chairman / Head of T E’
Chief Executive Officer Authority
2. | Metropolitan Planner Member \*‘
Development Permission Department
3. | Town Planner Tree officer \
4. | Chicf Fire officer Member
5. | Taluka wise superintendent Engincer Member
6. | Taluka wise Assistant Town Planner Member
7. | Environmental Expert & Planner Member
8. | Dr. Vinayak Chavan (MSc Ph.D) Non-Govt. Member
9. | Dr. Varsha Vilasrao Nimbalkar (Botanical Expert Non-Govt. Member
MSc Ph.D)
10. | Assistant Town Planner (Appointed by tree officer) Member Secretary

03. The Duties of Tree Authority according to the Maharashtra (Urban Areas) Trees
Protection and Preservation Act 1975 is given below:-

uties ot
lree
Authonn

CHAPTER IV

Deias on T Av ok

7. Nowwthstanding anvthing contained 10 the relevant Act or any other law lor
the time being 1n force. and subject 1o any special or general directions given by the
State Govemment. the Tree Authonty shall be responsible tor

@) |protection and presenvation] of all trees inall lands within s wnsdicion,

th) eamving out a census of the existing trees m all fands within 1s unsdiction,

Tonce betore December 1996 and lh;n.ullu once i every five years|),

(c) prescnbing standards speatying the number and types of trees which cach
plot of land shall have and which shall be planted theren:

ty development and mantenance of nurseries for the supply of seeds sapphings and
trees to persons wha desire to plant new trees or 1o replace trees which have been telled
with the previous permission of the Tree Officer for involuntanly uprooted|

(e} transplanting of trees necessitated by construction of new roads or w wWening
or existng roads or for safeguarding danger 1o hie or property.

[(N organisatien of flower, frun. \st_uubls trec of plant shows *Jat least onee a vear|
and assisting private and public istitutions 1n orgamsing such shows. and creation of
consciousness ol importanee of trees and vegetation o the human weltare|

12) grant of advice and weehnmical assistance w any person seeking such advice or
assistance in any matter connected with [planting. protection and preservation| of trees.

(h plunling—;md mamntaining such number of trees as it considers necessan according
to the prescribed standards. “[along the roads. | in public parks and gardens and on banks
of vers of takes or “sca shores, on hills, open spaces or pubhic places)

{2y undertaking any other schemes or measures for achieving the objects ot this Act
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! : 04. Designated posts for working of Tree A thority:-
| &\ 071 )
%\ As per discussion held and data collected from the Pune Mu?' : Gn™;
\:}\'\' ™ Pimpri-Chinchwad Municipal Corporation, the Tree Authority officiah \m‘ od In a
)Q\XE; \ o, \\\ separate Garden department where > _they have designated posts for individtals with a
.ﬂ\%\: L \\ baakgmund in BS¢/ MSL/DIpIOITIa in Agriculture on the Tree Authority Committee to ensure
X 3‘\.&3'\ . V¢ ; |i accurate tree information like common name, scientific name, species, age, height & girth of

> \;\ It = /’ the tree as per the Maharashtra (Urban areas) Protection and Preservation of Trees Act, 1975.
- e The named designated posts are Horticulture Mistri, Horticulture supervisor, Tree
inspector, Assistant & Chief Garden Superintendent, Committee experts in Botany or
Environment and the Tree Officer.

A Tree Officer has to be appointed in exercise of the powers conferred by section 5 (1).
PMRDA can appoint one or more officers as its tree officers as per work distribution in the
various talukas.

The Maharashtra (Urban areas) Protection and Preservation of Trees Act 1975, places
significant importance on understanding the botanical aspects of trees and conducting on-site
| visits to assess their health, maintenance and preservation requirements. As custodians of our
? ! natural environment, it is vital that our Tree Committee of Pune Metropolitan Region
Development Authority, comprises members who possess the appropriate knowledge and
expertise to effectively fulfil their responsibilities which would help us navigate complex
legal frameworks and ensure compliance with environmental regulations.

0S. Tree — Cutting permissions:-

TREE CUTTING‘ NOC

AN

PROVISIONAL NOC FINAL PERMISSION NOi)

1. Provisional NOC (Taken before Building Permission is sanctioned to get actual
count of trees on site).

II.  Final Permission NOC (Permission for complete tree-cutting /Transplantation is
given on the basis of sanctioned Building Commencement Certificate).




o f i t

(a) Provisional NOC

b) Complete Tree Cutting / Transplantation (1-25 Trees)

¢) Complete Tree Cutting / Transplantation (25-200 Trees)
(d) Completion NOC

(¢) Tree Branches Cutting Permission

() Tlegal Tree Cutt ing case process
(8) Hoarding NOC

* Provisional NOC

—_——

D)

Complete Tree C utting /
Transplantation (1-25 Trees)

Y
Complete Tree Catting /
Transplantation (25-200 Trees)

:hﬂﬂiu« Noc!
TYPES OF TREE—CUTTING ] Completion NOC
PERMISSIONS
Tree Branches Cutting Permission

s

‘mm

Hoarding NOC
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06. D it and Sc n for Tree — Cutting:-

As per section no. 11 in the Maharashtra (Urban Arc TS i
Preservation Act 1975, there is a provision for the Tree Authority to t \_:ELQ/
the total number of trees felled prior to the initiation of new construction an Jssuance of the
tree cutting permission NOC. A deposit challan of Rs.10,000 /- per tree should be levied and
entire amount will be 100% refundable only after the survival of compensatory plantation
which would be further verified with the submission of site-visit report and thorough
inspection by the Tree Inspector/ Horticulture Mistri/ Environmental Expert of PMRDA.

/- should be charged to the concerned applicant per tree — cutting

Scrutiny fees of Rs.
hen or more than 20,000 sq.m BUA.

proposal depending on the area being lesser t

Responsibiliny 1. [i/}] Where an order 1s made * * * under scctions 8.9 of 10 subject to the
tor provistons of section 12, it <hall be the duty of the owner or occupier of the land who
presenatet s directed to plant a trec to se¢ that the tree grows properly ‘land is well presery ed and
’ ‘::“ er 1o Shall give a rcport to the Tree Officer once 1n sixX months about the conditions of such
tuke deponit treC or trecs for a period of three vears) It shall also be the duty ot such owner or
tor proper oveupier to preserve all other rees existing on the land on the date of comung nto torcs
comphansel. of this Act in the urban arca in which the land is siuated.

#12) Where an order s made under sections 8. 9 or 10, the Tree Officer may require
the owner or. as the case may be. the occupicr. of the land to deposit with him such
sum as he may specify i this behalll as sccurity for ensunng proper comphance with
the order made ‘[under sections X, 9 or 10]. The sum to be deposited shall not exeeed
such amount as may be presenbed ]

07. Forfeiture of Deposit:-

As per Section mo. 13 in the Maharashtra (Urban Areas) Trees Protection and
Preservation Act 1975, if the concerned applicant does not follow the tree conservation
procedure and rules (failure of compliance), the said deposited amount will be confiscated
(forfeiture of deposit). This deposit amount will further be added to the tree authority fund for
tree plantation, conservation and preservation purposes as per the above act. Similarly, due to
non — compliance, necessary legal action should be taken against the concerned applicant by
tree authority of PMRDA as per the above act.

Fortesture

at deposit
and
eoven | of
cypenditure
on lailure
to comply
with orders
tor planting

trees.

. 13. “hgrc the owner or occupicr of any land fails to comply with anv order made
“[under scctions 8. 9 or 10, the Tree Authonity or the Tree Officers. as the ca '\ rmt\:
n?l;::"]h.:th.;'r‘ ‘g:l\'mg a rgasf)nahlc 'oppununit'\' o such owner or ocg:t:tpicr ufkb::nln‘:ml;\cnrd
any other :c.uf)ﬁo::lhl:?l '.l]l]g\flli’{nl!)zl:t to the Tree Authority] and without prcj\;dicc o
necessary action % * * and rc:ovd-rttl;\ a g‘am.s'l the detaulter under this Act. take the
e m:cupncr. s the can s bcti‘ ]:t expenditure m?-urrcd theretor from the owner
expenditure, the Tree Authority “[0-,- ,L cu-;-“"'f purposc of recovery of the amount of such
available to the urban local authority for lhr\: ) 1(;”].9‘:[] 5hall_h;n~c |h_c SIC powers as 37
tax or where such x is not levied. for the purpose of recovery ot arrcars of a property
charges or other dues levied by the b purpose of recovery of arrcars of betterment
¥ the urban local authority under the relevant Act]
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of PMRDA for the Tree Authority Fund. The money for the Tree Authority Fund is

d via taxes, levy of a cess, donations or any other money received under the sai’fi
 Yhe given are a few major purposes: Z

At
7 Q

1. Deposit Challan of Rs.10,000/- per tree to be levied for ;
cutting which is entirely refundable after 3 years, only
meeting the criteria and conditions required for tree survi ﬂ%r\f’a@\%‘
proper verification from Tree Authority Committee. If not I@ i~

entire deposit levied is forfeited and added to the fund for
& administrative purposcs.

Fund for administrative purposes — Around 1% of house
property tax levied from citizens under PMRDA region, goes
directly to the Tree Authority Fund for purposes mentioned in the
point 3 of the note i.c. Tree census, organization of plantation and
tree shows, protection and preservation, transplantation and

maintenance of trees in public parks, gardens and banks of lakes
and rivers, etc.

IS, Notwithstanding anything contained in the relevant law or any other law for tund
the ume bang i toree. the urban local authority shall create a separate tund to he s
called the Tree Authonty Fund. 10 which

shall be credited all moneys received by the \athariny
Tree Authonty including

[ta) a contribution by the urban local authority from ats income from such taxes
as may be prescribed or when such taxes are not levi

income from the betterment charges. it any. levied by 1t under the relevant Aot or trom
the come derived by it from the sale of plots made by 1t under the relevant At The
rates of the contnbution shall be such as may be specified by the State Govemment,
from tme to time. by a general or special order:|

od by the Authority. trom s

»

th) all moneys raised by levy of a cess under Chapter VI
(¢} any grants made by the State Government to the Tree Authonty,

tdy any moneys receved by the Tree Authonity as donations from amy indinaduals, s
or corporate badies or institunions.

1te) any other money recenved under the Act

Provided that, it the total receipts of the Tree Authority trom all the sources speciticd
above arc fess than one half per cent of the total receipts of the urban local authoriny.

then. the urban local authority shall eredit the deficit w0 the Tree Authonin Fund at
the end of cach financial year |
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Documents re uired for Tree-Cutting pr

Provisional NOC N KEW/
® Application with address and relevant reasons for tree cufiing.

__‘\OTA'R

ANIRUDH
B. KAMBLE
o Havell (Maharashtra)
REG. NO. 20162

¢ Land Ownership Documents.
Location Map of the proposed site with google co-ordinates duly
signed by the developer and Architect.
Location and total number of trees on the sitc plan duly signed by the
external Environmental consultant / expert.
Detailed site-visit/tree survey report prepared and signed by the Tree
Inspector / Horticulture Mistri Environmental Expert of Pune
Metropolitan Region Development Authority, Pune.
i. Total number of trees present on site.
ii. Trees proposed for complete cutting (red colour), transplanting
(blue colour) and retaining (green colour).
iii. Common and scientific name of the tree species.
iv. Photos of the trees with numbering order.
v. Age of the tree.
vi. Height of the tree.
vii. Girth of the stem of the tree.
viii. Type — native / exotic species
(Note: All the above listed details to be submitted in the form of
Power point presentation by the client).

9

Undertaking for felling of trees based on the site plan and survival of

?6‘)?0 sed Eempensatery Plantation as per section 8 of the tree act.

IL

e  Undertaking for submission of deposit fees per tree and challan receipt
for tree - cutting.
e Undertaking for geo-tagging of the trees.

Final Permission NOC

e Application with address and relevant reasons for tree-cutting.

e Land Ownership Documents.

e Location Map with google co-ordinates of the proposed site/project
duly signed by the developer and Architect.

e Location and total number of trees on the site plan duly signed by the
external Environmental consultant / expert.

e Building Commencement Certificate, Sanctioned building plan, Master
layout and Landscape plan.

e Previous tree permissions if any.




983 - --(qu0)

* List and number of trees cut before application.

* Environmental Clearance permission (Projects having BUA >/=
20,000 sq.m)

Detailed site-visit/tree survey report prepared and signed by the Tree
Inspector / Horticulture Mistri / Environmental Expert of Pune
Metropolitan Region Development Authority, Pune.
1. Total number of trees present on site.

Trees proposed for complete cutting (red colour), transplanting (bl;!
colour) and retaining (green colour). '

Common and scientific name of the tree species. \
Photos of the trees with numbering order.
V. Age of the tree.

vi. Height of the tree.

vii. Girth of the stem of the tree.
Viii,

iii.
iv.

Type — Native / exotic species. '

Total number of trees required for co

mpcensatory plantation as per the
age rule.

Location and proposal evidence of co
(Note: All the above listed details to
point presentation by the client).

mpensatory plantation suggested.
be submitted in the form of Power '

Undertaking for felling of trees based on the sanctioned site plan and
survival of Compensatory Plantation,

Copy of Undertaking for submission
challan receipt for tree - cutting,

Copy of Undertaking for gco-tagging of the trees.

of deposit fees per tree and

%)
10. Standard operating procedure for felling of trees set under the standards of
Maharashtra (Urban Areas) Trees Protection and Preservation Act 1975:- ~
Sr. No. Process Details
l. As per sub-section 2 of section 8, an application with relevang reasons for
Tree-cutting in the prescribed format with all the required documents
Applications should be verified and the entries should be logged in
worksheet/excel sheet.
2. Planning of Site-visit by the Horticulture mw
Environmental Expert only if the application fulfils the requirements.




ite visit & Tree-survey report to be submitted by the Horticulture
Tree Inspector , authorized by the Environmental Expert with
priate remarks on current conditions of the trees and if they mceting the
<Y rements of the tree-cutting proposal. (Attach a google image too).
b Nffte: Numbering should be done on trees with paint prior to the visit.
“The proposal and site-visit report is further verified and checked thoroughly
by the Taluka wise ATP (member secretary) and further sent to the Tree
officer for authorization.

A detailed check of the Tree-cutting proposal and signature to be taken of the
Tree officer for the concerned taluka.

Paper Notice to be published of the Tree-cutting proposal in Local Marathi
Newspaper as per The Maharashtra (Urban Areas) Protection And Preservation
Of Trees Act, 1975 regulations and eventually the same notice is to be affixed
on a conspicuous part of the tree that is to be felled.

1. An online docket should be prepared and uploaded on the sitc regarding all the
important dctails of the tree-cutting proposal. (Applicant name and address,
' location of the site, number of trees to be cut/transplanted and number of trees
required for compensatory plantat ion)

8. A period of 8-10 working days is given for suggestions or objections from
local people on the paper notice.

9. Meeting to be held by the Tree Authority of PMRDA for detailed scrutiny of
the proposal and discussion for objections raised/received by the public. A
Detailed Presentation of the Tree-cutting proposals needs to be put by the
applicant.

10. The report and documents should be checked and discussed thoroughly by
~C Environmental or Botanical experts during the meeting and a final decision
is to be taken by the Tree officer.

11. If the proposal is NOT Approved by Tree Authority of PMRDA — Revised
presentation/documents need to be submitted by the applicant to the Tree Officer
~ (Including suggestions/ objections/ changes discussed in the previous meeting)
— second presentation meeting to be held by Tree Authority of PMRDA.

12. If the proposal is Approved by Tree Authority of PMRDA — MOM will be
authorized and Tree Cutting NOC will be granted by the Tree Authority of
PMRDA; provided the conditions stated by the Tree Authority are followed and
Charged deposit amount for compensatory plantation is levied.

—

13. No tree is to be felled until 15 days elapse after the permission is given.

L




¥

: : [ due tofs
Permission for branches cutting or immediate tree-cutting/removal due Z $\
potential harm caused as mentioned in Section no. 10 of the .Tr.ce act, Car—l";‘h*
dircctly given by the Tree officer after a report submission from '/f
Horticulture Mistri/ Tree Inspector/Environmental Expert of PMRDA. \\ 0
0
A detailed application and report of compensatory new plantation am! tﬁeé
survival of all trees present on site should be submitted to the Tree Authority &£

PMRDA every 6 months up to 3 years to aid in the process of deposit refund. |\,

11. Fine and punishment for Illegal Tree-cntting:-

\
As per section 21 of the Maharashtra (Urban Areas) Trees Protection and Preservation Act .
1975, whoever fells any tree or cause

S any tree to be felled illegally or without obtaining
prior permissions will be charged with a fine of amount Rs. /- per tree and will further
be taken legal action against in the court of law,

21 D] Whoever fells any ree or causes any tree o be felled contravention
ot the provisions | of the Act] or without reasonable ¢
issucd or condition mposed ‘[by the Tree Officer ¢
obstructs any member of the Tree Authorty or th
servants subordinate to ham in the

[Ottenee
xeuse fals to comply with any order and penaly |
or the Trece Authorty or voluntanly

¢ Tree Officer or any officers and

discharge of their funcuons under this Act. shall. on

extend upto five thousand rupees fe
of not less than one week. which

Provided that. nothing is this section shall apply to the felling of trees on or along n
the public roads undertaken by the Public Works Department of the State or Central
Government. |

)ﬁ

12y The felling or causing of felling of cach tree without the pemuission of the
Tree Authority shall constitute a separate oftence. )

>
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iv.

V.
} i Vi.
Vii.
viii.
ﬂ‘\ ix.
) X.
]
Xi.
Xil.
N L

e
!rm rtant points and sections to be noted :- 4l Wi&
he above given procedure for tree-cutting in accordance to the act \N&K

/
followed by the Pune Municipal Corporation and Pimpri-Chinchwad R&M ‘&\//
Corporation. = i ;My
By ‘the process of geo-tagging (additional geographical identification meta-data to
various media such as geo-tag photograph or media) the latitude and longitude of
every tree in an urban agglomeration can be verified, documented and preserved
which is important to maintain a record of existing and newly planted trees in the
PMRDA region.

The Tree Authority is vested with the discretion to give permission with or without
conditions or to refuse permission within a period of 60 days from the date of receipt
of the given application or else the application is deemed to have been granted.

In exercise of powers conferred by clause (1a) of section 2 of the Maharashtra (Urban
Areas) Trees Protection and Preservation Act 1975, the Government has notified that-
A tree shall be of any species and of estimated age of 50 years or more is to be
categorized as a “heritage tree”.

Proposal for trec-cutting constituting of more than 200 trecs and estimated age being
50 years or more is to be directly forwarded to the State Department.

Sub-section 1 under section 4 stipulates that the Tree Authority shall meet at least
once every month at such place and time as the Chairman may decide but, forty-five
days shall not intervene between its two consecutive meetings.

Section 7(b) stipulates that one of the duties of the Tree Authority is to carry out a
census of the existing trees in all the lands situated within its jurisdiction every 5
years.

Section 9 empowers the Tree Officer to require the owner/ occupier of the land
concerned to plant adequate number of trees, as prescribed under Section 7(c) of the
Act.

Similarly, under Section 10 the Tree Officer has authority of planting a tree in place
of a trec which has fallen or has been destroyed.

Section 11 stipulates that where any order is made under Sections 8, 9 or 10, it shall
be the duty of the owner or the occupier of the land who is directed to plant a tree, to
sec that the trec grows properly and is well preserved and shall give a report to the
Tree Officer once in six months about the conditions of such tree or trees for a period
of three years.

Section 12 allows the Tree Officer to permit an individual, body corporate or an
institution to adopt any tree for a specified period.

Section 19 of the Act which is a non-obstante provision, makes it clear that
permission for the development of land shall not be given except with the approval of
and subject to the conditions imposed by the Tree Officer or the Garden
Superintendent in regard to the preservation or plantation of trees on such lands. The
provision also stipulates that no completion certificate in respect of 2 building shall be
issued unless the authority competent to issue such a certificate is satisfied that the
conditions subject to which permission for development was given have been
complied with. In view of these mandatory provisions, the Building or Development



Permission Department of the PMRDA must not issuc either a completion or
occupation certificate in respect of any building constructed in pursm‘mce of
permission for development without the previous approval and sanction of the Tree
Officer.

Note: Attached the formats for applications, undertaking forms, site visit report and other

related documents. .
o 0
| }\“"/c’, 023
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